
SHRI S. KUNDU: Sir, it is a pertinent 
QUestion and you should ask the Minister to 
reply to it, 

MR. SPEAKER: I am glad Swamiji said 
something. It is accepted by all. It is not a 
qllOSlion but very wise words by Swamiji. 
Now, next question. 

T,... ... tion of Ellaetmenls 

+ 
.1083. SHRI S.C. SAMANTA: 

SHRI YASHPAL SINGH: 

Will the Minister of LAW 'AND 
SOCIAL WELFARE be pleased to state: 

<a) the progress made in the work of 
publishiq texts of various I nactments in 
varioti Jan&uaaes of the country and how 
IODI it wiD take to complete it; and 

(b) the assistance or co-operation 
expected from States in this direction and 
to what extent the States are co-operating? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL WEL-
FARE (114. YUNUS SALEEM): <a) <i) Two 
statements sbowin& tbe progress made in the 
work of publication of the texts of Central 
enactments in Hindi and the various rqional 
laquagcs are laid on the Table of !be House 
(Annexures 'A' and 'B'). [Placed in 
LIbrIUY. See No. LT-763/69.] 

<ii) The translation of Central Acts into 
Hindi is cxpe.,tcd to be completed in aboul 
five yean timo. It is, however, diflicult to 
say at Ibis stap by what time the IrImSIa-
tion of Central Acts into the various regional 
laJ1IWI&CI will be coolpleted. 

(b) It is expected that !be translation of 
Central Acts into the respective l'CIional 
languaaos wiD be done by appropriate 
qmcics autcd by the State Governments. 
A statcmeDt showing the names of the 
Slate Govemments which have appointed 
0lIiciaI I.anguaae (Lesislative) Commissions 
or similar qmcics for the translation of laws 
into the respective rqional laquages is 
pl8ccd on the Table of !be House (Annexure 
C'). [Placed III Lllmuy. See No. LT-763/69.] 
Tbc work of traDslaticlll into HiDdi is directly 
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attended to by the Central Official Language 
(Legis/ative) Commission. 

SURI S.C. SAMANTA: What is the 
'appropriate agency' in all the States? Is it 
uniform or there is difference in status? 
While in some States !be Official Language 
Commission is functioning in some other 
States other organisations are function-
ing. 

SHRI M. YUNUS SALEEM: Different 
agencies have been set up in different States 
for translatina Central Acts into rqional 
languages and they arc functioning under the 
guidance of the Official Language Com-
mission with the terminology approved by 
the Commission. That terminology bas got 
to be adopted by all the agencies which are 
funclionin& under the Official Laquage 
Commission. 

SURI S.C. SAMANTA: WiD the legal 
terminology used in every State by the 
differeDt agencies be uniform? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): No, Sir. The responsibility of 
translation of Central Acts bas been delegat-
ed to tbe Slale Governments so that they 
may evolve appropriate agencies. Some 
Slate Governments have appointed Official 
Language Commissions, some arc doing this-
through their Law Department and some 
others have appointed committees. It is 
left to the State Government to decide what 
8JIIIIICY to create. That is why we have 
advisedly used the term "appropriate 
agency". Regarding terminology, the initial 
idea was that there should be a common 
terminology for all the languages in India. 
Lately it bas been found that iI is not 
possible, nor feasible, nor dcsirablo to have 
a common terminology for all the States. 
Therefore, each State is giveD freedom to 
translate Central Acts into its own langu-
age, adoptiq the appropriate termino-
logy accordin& to the discretion of the 
qency let up there. 
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DR. RANEN SEN: In this question 
tllere is repeated reference to regional langu-
ages. In fact, all our Indian languages are 
national languages. So, this correction has 
to be made. Then, what has happened to 
the Central Government help to each and 
every State for the development of the 
languages in each State so that the 
States can, on their own, develop 
their translation work of the enactments, 
orders etc.? May I know how far the 
Government has advanced in that respect, 
in helping the State to develop their own 
languages? 

SHRI M. YUNUS SALEEM: The 
question of development of any regional 
language is not within the purview at the 
Official Language Commission. lhe func-
tion of the Official Language Commhion is 
to get the Central Acts translated into 
regional languages and all the Acts in the 
regional languages translated into Hindi. 
That is the limited function of the Official 
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LanlUllP Commission. The question of 
development of the regional lanlUllIICS is 
within the purview of the State Government; 
it is for them to see how the respective 
languages are to he developed. 

DR. RANEN SEN: Sir, I take objec-
tion to again using the word 'regional 
lanlUllP'. Where does he get that word 
from? All are Indian languaps. 

SHRI GOVINDA MENON: No 
offence is meant. They are aU national 
languagn used in different regions. 

DR. RANEN SEN: Yes; that way 
you should say and write. 

P ~  
the Central Acts are translated into Hindi 
and regional languages, the clients will 
become more intelligent than the lawyers 
thus increasing the problem of unemploy-
ment. Is that One of the reasons why the 
process of translation is heing delayed? 

SHRI M. YUNUS SALEEM: It is 
not correct to suggest; on the contrary, our 
intmtion is that the translations may he 
available to the lmera I public and they may 
understand what have heen the legislations 
macted and what is the terminoloRY adopt-
ed by the Central Government to be used 
in the regional Acts. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE-
(DR. SHRIMATI PHULRENU GUHA): <a) 
The All India Congress Committee which met 
atGoa in November,l968 recommended seven 
years' phased programme for introduction 
of prohibition. This is under considera-
tion. 

(b) The Chief Ministers of the States 
are proposed to be consulted in this 
matter. 
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